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L1AM ENTARY A F F A IR S  (SH R I 
M A L L IK A R JU N ): (a )  Yes.

(b ) A n am o u n t o l Rs. 20,152.50 h as  
b een  ded u c ted  fro m  th e  p a y m en t due 
to  th e  S am iti in  re sp ec t o t  P a rce l 
H and ling  B ills of A llah ab ad  fo r th e  
m on th  of D ecem ber, 1981.

(c) No action  h a s  been ta k e n  fcv the  
p re se n t.

Licence Fees deposited by M/s. Rail-
way Cycle Stand Karamehari Shram 
Samvida Sahkan Samiti Ltd.; Allaha-

bad

8035. SH R I DAYA RAM SHAKY A: 
W ill th e  M in is te r o f R A ILW A Y S be 
p leased  lo  s ta t e ;

(a )  th e  d e ta ils  of licence fees etc. 
deposited  by M /s . R ailw ay  Cycle S tand  
K a ra m e h a ri S h ra m  S am v id a  S ah k a ri 
S am iti Ltd. A lla h ab ad , in resp ec t of 
m isce llan eo u s a rtic le s  c o n tra c t a t A l-
la h ab ad  fo r th e  period  24-2-1981 to  28-
2-1962;

(b> how  m uch  in v estm en t h a s  been 
m ade by th e  Society fo r e a rry in g  on 
th is  busin ess  and w h e th e r the  Society 
is liab le  to be assessed by th e  Sales 
T ax  A u th o rities ;

(c) w h e th e r  A u d it of A count of the  
Society has  iu*en conducted  for th e  fin-
an c ia l y e a r  1‘>78-/9. 1979-80 and  1980-
81 by th e  A u d ito rs  d ep u ted  by C o o p era-
tiv e  D ep a rtm en t; and

(d ) if so, how m uch profit h^s N 'en  
ea rn e d  by th e  S ocie ty  d u rin g  th e  above 
period  y ea r-w ise  sep a ra te ly ?

T H E  D EPU T Y  M IN IST E R  IN 
T H E  M IN ISTRY  O F RA ILW A Y S 
AND D E PA R T M E N T  of PA R -
LIA M EN TA R Y  A F F A IR S  (SH R I 
M A L L IK A R JU N ): (a) M iscellaneous 
a rtic le s  c o n tra c t w as a llo tted  to  M /s . 
R a i l w a y  C ycle S tan d  K a ram e h a ri 
S harm  S am v id a  S a h k a ri S am iti L td . 
A llah ab ad  a n d  th e  S am iti s ta r te d  w o rk -
in g  w ith  effect from  26-2-81. Rs. 
72.540/- h a v e  been paid  by th e  S am iti 
as licence fee  etc., fo r  th e  period  fro m  
20-2-81 to 28-2-82 a t th e  „rate o f Rs. 
6,045/ p e r m on th .

(b) to  (d). T hese  isues a re  u n d e r  th e  
a d m in is tra tiv e  co n tro l of th e  S ta te  
G o v ern m en t an d  beyond  th e  pu rv iew  
o f th e  M in is try  of R ailw ays.

Q u it O rd e rs  to  In d ia n s  in  S ri L an k a

8036. SH R I P. M. SAYEED:
SH R IM A T I M O H SIN A  KID- 

W A I:
PR O F. N A R A IN  CHAND PA - 

R A SH A R:
SH R I H. N. N A N JE  GOW DA:
S H R I M. RAM  G O PA L 

R E D D Y :

W ill th e  M in is te r o t  E X TER N A L 
A FF A IR S  be pleased  to s ta te :

fa ) w h e th e r  In d ian s  w hose re s id en t 
v isas h ave  ex p ire d  h av e  been ask td  .c 
le av e  S ri L an k a  im m ed ia te ly  o r  face 
d e p o rta tio n ;

(b ) if  so, how  m anv  In d ian s  w ill ■<? 
afTected by th e  qu it o rders ;

(c) w h e th e r p la n ta tio n  w o rk ers  of 
In d ia n  o rig in a l w ere unab le to leave 
w ith in  th e  specified  period  because 
th e  e s ta te  m an ag em en t had  not se ttled  
th e ir  dues; and

(d ) if so, w h e th e r  th e  H igh Com -
m ission  h as  ta k e n  up  th e  m a tte r  w ith 
th e  S ri L a n k a  G overnm en t?

T H e j M IN IST E R  O F EX TER N A L 
A F F A IR S  (SH R I P. V. NARA SIM HA  
R A O ): (a )  a n d  (b ) . It w as repo rted  
in  th e  S ri L an k a  p ress  in  M arch, 1982 
th a t  perso n s  of In d ia n  o rig in  liv ing  in 
p la n ta tio n  areas, who had been gh 'en  
In d ian  c itizensh ip  un d er th e  1964 
A greem en t w ere  ’■reluctant" to  leave 
S ri L anka . I t  w as also rep o rted  th a t 
th e  S ri L an k a  au th o ritie s  had  w arned  
such  Ind ian  citizens, aw aitin g  re p a t-
r ia tio n  to  In d ia  and  w hose v isys hfcd 
ex p ired , to  leave  S ri L anka  im ed ia te- 
ly. G o v ern m en t a re  n o t aw are  th a t  
any  fo rm al “q u it o rd e rs” h av e  been 
s e rv e r  by th e  S ri L an k a  G o vernm en t 
on In d ia n  citizens aw a itin g  re p a tr ia -
tion  to  In d ia  u n d e r th e  1964 A g ree -
m ent.




